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factured, are classifiable wunder
Chapter 29 or Chapter 32 of the
Ceniral Excise Tariff.

(11) G.SR. No, 1145(E), daled
the 8th October, 1986, exempting
rock phosphate in any form, fal-
ting under sub-heading No.
2505.00 of the Schedule to the
‘Central  Excise  Tariff Act 1985
from the whole of the duty of
excise  leviable thereon pro-
vided it is wused as fertiliser
or as an input in the manu-

. facture of fertilisers, [Placed in
- Library. See No, LT-3139/88 for
(1) to D]

IX. A copy each (in English and
“Hindi) of the following Notifications
of the Ministry of Finance (Depart-
-ment of" Expenditure):—

. (i) G.S.R. No. 1080(E), dated
the 13th September, 1986 publishing
the Central Civil Services (Re-
‘vised Pay) Rules, 1986.

(ii) G.SR. No. 1105(E), dated
‘the 22nd September 1986, pub-
‘lishing the Centra] C1V11 Services
(Revised Pay) Amendment, Rules,

- 19886.

[Placed in Library. See’ No. LT-
3123/86 for (i) and (u))]

Coal Mines Nationalisation Laws
(Amendment) Ordinance, 1986

SHRI M, M. JACOB: Sir I also beg
‘{o lay on the Talle under sub-clause
£a) of clause (2) of article 123 of the
Consttiution a copy (in English and
Hindi) of the -Coal Mines Nationalisation
Laws (Amendment) Ordinance, 1986
No. 7 of 1986), [Placed in lerar)
See No. LT-3121/86].

—_—

‘CALLING ATTENTION TO A MATTER
'OF URGENT PUBLIC TMPORTANCE

The security lapses and inadeguate
Seeurity Arrangements for High
Dignitaries at Rajghat, Delhi
on October 2, 1986

SHRI JASWANT SINRGH (Rajas-
‘than): Mr, Chairman gir, I call the
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attention of the Minister of Home
Affairs to the security lapses ang in-
adequate security arrangéments for
high dignitaries at Rajghat, Delhi on
October 2 1986 ang the steps taken
by the Government to revamp the

" entire security set up in Delhi.

THE MWNISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUB-
LIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE W THE
MINISTRY OF HOME AFFAIRS
(SHR¥ P CHIDAMBARAM): Mr.
Chairman, Sir, Government fully share
the concern and shock of the Hon'hle
Members and the people of the coun-
try at the attempt made on the life
of the Prime Mmls(er, when  he had
gone {p pay homage at the Samadhi
of Mahatma Gandhi on the 2ng Octo-
ber, 1986. Government condemn this
dastardly attempt.

Government  recognise .that  there
were serious lapses in the security
measures ‘taken by the personnel. of
the agencies connectedq witih the
VVIPg security and deeply regreti the
same,

Five Delhi Police personnel inclu-
ding the Additional Commissoner of
Police (Security), were placed under
suspension for grave negligence of
duty.

At about 654 AM. the Prime
Minister entereq the complex and
when he had walked a few feet the
miscreant fired the first shot. While
the  President, the Prime Minister
and ofhers were returning from the
Samadhi, the second shot wag fired
at about 8 AM. In quick succession
the thirg shot was fired. By this time
the VVIPg had been taken out of the
main gate of the Samadhi, The Secu-
rity officials detecteq the presence of
the miscreant, openeq fire, surround-
ed the area and commandeg him to
surrender. ‘He jumped. down from the
canopy and was apprehended by the
security officials, He wag arrested.

The miscreant first gave his name
as Manmohan Desai. He subsequently
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changed his name several times, On
sustained interrogation he revealed
his name as Karamijit Singh s/o0 Amar
Singh, resident of 383 Sahid Uddharm
Singh Road, Sunam District Sangrur,
Punjab.

Six persons received minor pellet
injuries. Three of them belonged to
police organisations.

A case was registered at the pclice
station Daryaganj u/s 307 IPC read
with sections 25/27/54/59 of the
Arms Act and sections 3/4 of the
Terrorist and Disruptive Activities
(Prevention) Act, 1985, Investigation
of the case has been entrusted to the
CBI. After interrogation of the accus-
ed, 4 more persons were arrested in
the case. The CBj is continuing its
detailed probe into the matter. :

A comprehensive revieyy of the
security arrangements for the PM
has been carried out and measures
to strengthen them have been taken.

A Committes headed by the Cabinet
Secretary was constituted to inguire
into the sequence of eventg leading
to, arg all facts relating to, the at-
tempt on the life of the Prime Minis-
ter, ty fix the responsibilty for secu-
Tity lapses. and to  suggest specific
measures necessary for the streng-
thening of the security arrangements
for the Prime Minister, The Com-
mittee has submitted its report on
31.10.1986. Follow up action on the
repor; ig being taken.

I assure the Hon’ble Members that
ng effort will be spared to ensure the
safety of the President and the Prime
Minister,

SHRI JASWANT SINGH: Mr.
Chairman,  Sir, when attempting to
establish accountability for the Gov-
+ernment’s continued, repeated .and
serious security lapses, I find that I
cannot any longer approach the task
with only a sense of great disappoint-
ment. We have long passed the stage
of being disappointed by anything
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that this Government Joeg or does
no¢ do, by its continuous, crass and
near-criminal failures—criminal be-
cause thig Government has failed in
its primary  responsibility of protect-
ing the life, liberty and security rnot
just of its ordinary cilizens but in-
deed of high dignitarieg of State as
well. Sir, T am also beyond anger in
approaching this task. This uncoordi-
nated, directionless rabble miscalled
Government is not deserving of our
anger, I find that there is really only
one way in which we can approach
this task, when attempting to estab-
lish  accountability for the repeated
failures of the Government; there is
only one approach which ig befitting
this Government, and that is con-
tempt. And that is contempt. It is
contempt at your total incompetence,
contempt at your repeated inability
to protect even your own party leader
whom otherwise eulogise in fawning
terms ang whose feet you do not fail
sycophantly to touch on every occa-
sion, it is contempt at your failure to
protect the ordinary citizen, it is
contempt at your attitude that when
an attempt is made on the life of the
President of the Republic not a
wrinkle appears on your smooth,
well-fed, faces, When, therefore, we
came to thigs House today after the
break and a siatement was made by
the Government on as important an
issue as an attempt on the life of the
President and the Prime Minister of
the country, we really looked for-
ward to scemething more substantial
in the statement than had already ap-
peareq in the newspapers. What you
have stated in Parliament is actually
what you are announcing 1o the
nation, as your approach to that at-
tempt on high dignitaries of State.
What, Sir, is the track record oy this
Government? I do not want to go into
the daily killings in Punjab or the
failures in the north-east and I do net
also want to go into the enfire saga
of the continueq failures because it
is on account of your failures that
from 31st October 1984 from 1. Saf-
darjung Road, to 2nd October 1985,
at Rajghat the path is littered with
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[Shri Jaswant Singh]
corpses of many eminent ang not so
eminent Indians—a Prime Minister
.of this country, eminent Memherg of
Parliament, of this House ang the
other House, ordinary citizens of the
country a former Chief of Army
Staff, a head of a pdlitical party the
list 1s endless. In the month of July
this 'year had taken place a debate in
this very House on the question of
security in Delhi and the honiourable
Minister of State for Home—he was
then holding the portfolio and he
piloteg the debate—answered some of
the observations that some of us who
then participated in the debate had

made. And we had then occasion to .

point out to the honourable Minister
that what- characterises the entire se-
curity system, the entire security appa-
ratus, in Delhi is its over obtrusiveness
and its inefficiency; its ineffective and
autonomous, not answerable to any-
body; that in the kind of the system
that is the system that iprevails in
Delhi. It is entirely VIP-oriented and
vet it fails tg provide security even to
those very VIPs. Please refleci care-
fully and thoughtfully on just two
examples. The latest status symbol
in the capita] city of India has be-
come the number of securily guards
that accompany you. And the VIPs are
not just content with the number of
security jfuards that accompany them.
There is 5 kind of unstated competi-
tion ithat only the Delhi Police is ac-
companyiag you, I am accompanied
by commandoes, it is only comman-
does that accompany you, I am ac-
companied by a police escort. One has
to effect very deeply where we are
bringing this capital city to. The se-
cond example is a photograph that
appeared on the occasion of the late
Prime Minister’s d-=ath anniversary.
It was carried by the Indian Express.
I do not know how many in the Trea-

in the
Opposition or how many Indians, re-
flecteq on that photograph. It showed
Minister
deep in meditation sitting where late

sury Benches or how many

the  Prime and his family
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Mrs, Gandhi was cremated. 'Fhat
photograph is a telling example of the
true face of India today. Between the
members of the first family, behind
every member of the first family of
the country, there was one security
man and behind them there was a-
screen of seven or eight men standing.
If while paying homage to the late
Prime Minister, the Prime Minisier of
India has to be accompanied by two
dozen security men, then surely, if
this is not the most telling example
of where you have brought the secu-
rity set-up of ‘the country to then L
do not know where to find another
example.

Just one other small illustration.
After the 2nd October incident Door-
darshan reports in its news cast
somewhat like this and this is hoW

-the Doordarshan puts 1t:

“Attempt on the Prime Minister's
life. .

—I am not
words—-. .
safe."‘

quoting ‘the exact
.8Six injured. Dignitaries

Please reflect and reflect’ very deeply
on what you are doing, what kind
of 5 system you are creating. That
is why I say that it is obtrusive, it is
inefficient and it is jneffective and it
is totally VIP-oriented whom too it
fails to protect. Somebody met me last
evening who has stayed in Manila, My
friendg on the Treasury Benches might
be angered -when I mention Manila.
But T go beg of them to reflect on
what I say. A gentlemap who had
spent some time in Manila came to
Delhi and he tells me: “In Delhi, I

find that there is the perpetration of

the Manila Syndrome.,” What, Sir, is
The Manila ,
Syndrome js that every house of any
public official, of any holder of public
office, becomes a barbed wire enclo-

the Manila Syndrome?

sure and in Manila, they had gone fo
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the extent of installing armoured cars
inside the house! We are only slightly
short of that. How can I treat all this
as an example either of your success
or the efficienc,, or the effectiveness
of your securitiy gystem?

In the honourable Minister’s state-
ment  itself the phrase wused is
“VVIPS”. We are perhaps the only
country in the world to use this style
who use the phrase ‘VVIP” and when
We run out of emphasis, we say,
‘VVVIPs”. Please reflect on what we
are doing. The Government is coming
forward with 5 statement on as serioug
ang as important ; matter as gn at-
temp: on the Prime Minister’s life and
it is not even worded in proper Eng-
lish! 1t says, “VVIPs” and then it ends
by saying, “apologise for the same”.
This is the Government of India mak-
ing a statement. You are now by this
statement, for the first time, making
an official pronouncement on Wwhat
your reaction is and what the coun-
try’s reaction is to that dastardly at-
tempt on the life of our highest dig-
nitaries, the President of the Republic
and the Prime Minister of the land.
I will go still further, Sir. Why is it
that we haye reached here? We have
arrivegq here because of what I call
the phenomenon of proliferating in-
strumentalities. For every crime you
want 1tp come forward with a new
legislation and for every criminal, you
want to come forward with 5 new
force. Tt ig a matter for all of us to
reflect on: what a proliferation. what
a bursting nova of multiplying forces!
Nobody knows who commands which
force, who is co-ordinating which
force, whe is responsible for what ac-
tion and so on. Only in the last sum-
mer session of Parliament we had an
occasion to witness something, In the
Lobby of Parliament a security guard
was sitling because this is the only
air-conditioned place in the whole of
the Vijay Chowk area. He was sitting
in the coo] comfort of the Lobby of
Parliament. Accidentally his finger
presszd the trigger and there was a
1334 RS—9.
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burst of fire. It is, therefore, that 1
put acrosg that the securitymen
themselves are most dangerous ele-
ment inside Parliament. I say that
the most dangerous elements jn-
side Parliament are the bersonal secu-
rity guardg that accompany the Minis-
ters ag the latest status symbol. Not
one recognises another and even the
Ministers do not recognise them and
they are the greatest symbols of in-
herent instability anqd insecurity in-
inside Parliament. Sir, along with
this phenomenon of the new instru-
mentality is what I call sequential
polyandry. Why do I call it as sequen-
tia}] polyandry? For the same prob-
lem, when gne force does not suffice,
like a woman taking another husband
saying. “If does not matter, I will take
another husband.” You create another
force. And this all I call the pheno-
menon of sequential polyandry, and
you are combining this proliferation
of agencies, proliferation of new ins-
trumentalities with sequential polyan-
dry. And along with that what are
you doing? There is a total absence
of coordination and there is a total
absence of intelligence input—intelli-
gence input in both its aspects: intel-
ligence in the sense of inherent brain-
power and intelligence in the sense
of being able {o deduce from what
comes to you ag information Tt is
little wonder, therefore, that we had
a situation on the 2nd of October,
which ig Mahatma Gandhi’s comme-
moration day; on the 2nd of October
an attempt is made on the two prin-
cipa] servants of the country,

Sir, T woulg like to conclude and
then come to my questions I will take
only two minutes. I repeat Sir, that
the single greatest factor affecting the
security of the dignitaries of this
country is the Government of India
itself, That is the single greatest fac-
tor affecting their security. A very
eminent journalist some months ago
had written that this Government
comprises of one Prime Minister, one
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cousin and one school chum. Now, 1
am sorry to say that that cousin
seems t0 be removeg from the admin-
stration of Home Affairs, and, there-
fore, the Government has now been
reduced to perhaps just one Prime
Minister and...

MR, CHAIRMAN: There mus. be
some relevance. I have bheen very
patient, (Interruptions)

SHRI JAGESH DESAI (Maharash-
tra): Is it fair on his part to cast a
slur on....(Interruptions)

MR. CHAIRMAN: Al right. Go on.

SHRI JASWANT SINGH: Soon
after the attempt—this is my first
query—soon after the attempt we be-
lieve that the Prime Minister gave a
statement in an interview possibly to
a journal brought out from Thailand,
and in the Prime Minister's gtate-
ment it was reported—the Prime
Minister himself stated—that in the
ablempt that was made on the Presi-
dent’s life there wag an element of
Pakistani collusion. I am sorry Sir, I
woulg like to take just two minutes
to elaborate this point because this is
a very important, serious point. I do
not for 5 moment doubt that Pakistan
would he deeply interested in exploi-
ting our domestic discomfiture in every
respect; I woulg be extremely sur-
prised if they do not do so. However,
when the Prime Minister himself
makes a statement, then it acquires
a certain loadedness, a ceriain inhe-
rent value, which makes us all reflect
very deeply, The Prime Minister has
said that this attempt on his life was
made with Pakistani collusion, by a
man with that couniry-made system.
This compromises the credibility of
whatever other things he might have
to say. Therefore. T would like to
know: what is the correct informa-
ation in thig particular respect? What
did the Prime Minister say what is
the Government of India’s information
and what is your stand?
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My second question. There are re-
ports that appeared—some official
spokesman rteferred to them—that
preceding this event news-items had'
appeared in ‘Jung’, and there were
some pews-items in Karachi and there
was a fluctuation in the currency
values, and such other details in
Pakistan. What are the details of
these? We woulg like to pe informed.

Third question, A news appeared soon
after the attempt that the Intelligence
Bureau had in fact before the incident
warned the Government that it had a
certain  information that an  attempt
would be made on the Prime Minister’s:
lifs on this day. that the attempt will be
made at Rajghat by 5 man dressed as a
‘mali’, or some such other details, We
would, therefore, like to know, wha; is
the truth behind these rteports that had
appeared? If the reports are oorrect,
what did the Government of India do
about them? And thereafter who s Tes-
ponsible for this failure?

I have just one or two brief comments
ta make on the statement proper in ad-
dition to what I have already said. In
para 4 of the gtatement, the hon. Mini-.
ster says that the miscreant fireq his
first shot at about 6.54 A M. Then he
goes on tp say that the secong shot
was fired at about 8.00 A.M. You have
misseqd out the most important aspect
of this whole sequence. What you say
ig that 5 shot was fired. If g shot was
fired, what reactions tocok place? What
did the security forces there do? How
do you now say that it wag a shot?
A shot is fired at 6.54 A.M, and nothing
happens until 8.00 O’clock when two
more shots are fired. What happened
in this period? What did the security
forces do? what dig the Government
of India do o protect the two highest
dignitaries of States?

Sir, my next question relates to the
very next aspect, The security officials
detected the presence of the mise-
reanis. How did they come to know
where the miscreants were hiding?
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There are reports that the security
personnel who were there were com-
pletely flummoxed. They had no idea
from where the shots had come, You
say that the security officials detected
the presence of the miscreants. How?
By what method? (Time bell rings)
Sir, I will conclude in gne minute.
Then he says: “openeq fire”. It raises
a very serious question, At whom did
they open fire? Towards whom did
they open fire? If there was one mis-
creant, by opening fire at him were
they mot going to destroy the evi-
dence? Were they not going to destroy
the whole aspect of who had perpei-
rateq or who had wanted to perpet-
rate this crime? At whom was this
fire opened? I do not want to go on
to various other issues that arise ex-
cept two things. One is that the Com-
mittee has already submitteq ijts re-
port on 31st of October and follow-up
action on the report is being daken. T
do not want the other details of the
committee’s report. But.-I would like
to know whom hag the Commiitee
found responsible. Whq is responsible
for this event that took place on the
2nd of October? In the ultimate sense,
you can dismiss, suspend and remove
as many police officers as you might
like, In the ultimate sense the res-
ponsibility is that of the Government
of India and the Ministry of Home
Affairs. Why has the Minister of
Home Affairs not been taken to task?
Why has not anybody in the Ministry
of Hom, Affairy had the sufficient
moral courage to stand up and resign?
I think it is only befitting and proper
that the Home Minister, in recognition
of the gross failure thai has taken
place oy the 2ng of October, 1986,
accepts his responsibility and resigns.
That would be a befitting recognition
of the failure of the entire security
sel up. Thank you.

MR. CHAIRMAN: Mr. {fopalsamv,
The hon. Members will be brief and
not repeat.

SFRT V. GOPALSAMY  (Tamil
Nadu): Sir, I shudder to think what
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would have happened had Karamijit
used a sophisticated automatic weapon
or a hand-grenade on the 117th birth
anniversary of the Father of the
Nation? It would have been z blood
bath and mass assassinaiion of the
dignitaries of the State at Rajghat
on 2nd of October. Sir, our whole
security system has become a laugh-
ing stock before the eyes of the world,
The gaping holes and the monstruous
lapses have beep fully exposed. The
blue book which contains detailed
guidelinas for the Prime Minister's
security specifies tha. the place
scheduled to be visited by him must
be placed under surveillance at least
72 hours before his arrival. And then
surveillance must be followed by an
intensive search during the last 24
hours before the Prime Minisier’s ar-
rival, But here, Sir, only 13 hours be-
fore, a search party entered the Raj-
ghat area and after a cursory look at
the bushes at the ground level, they
went gway. Sir, even a lay man would
have looked at the creeper-covered
canopy. When the first shot was fired,
it is unbelievable that not a single one
amongst the 250 security personnel

present from different agencies was
able to make ou; as to what it was
Such a security system we have. But
what happeneq to the bullet? A cru-
dely manufactured one-inch diameter
ball had fzllen into a flower?bed be-
hind the Prime Minister, One of the
policemen present soon noticed it.
But nothing happened. Ome of the
dogs did show ap abnormal behaviour
near the concrete gtructure. Even then
it was not taken seriously. Sir, it is
an ynpardouabla criminal negligence
of the police and the security that
they did not chetk even after this the
creeper-covered canopy where Karam.
jit lay waiting for his next opportu-
nity. Sir. 60 valuable minutes have
passed. There cannnt be any reason-
able explanation for the callous aiti-
tude ofetha Security there, The crimi-
nal acts f omission abd commission
gave  Karamiit two more chances to
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try his luck as if, I can say, some
security agencies were keepn that he
succeeds somehow.

Sir, a report appeareg in the ‘India
Today’ of October 31, 1986 says like
this and I quote:

“The security failure was all the
more glaring because the Inteli-
gence Bureau's Additjonal Director
P. K. Mullick, had personally in-
formed Gautam Kaul of an unusual
tip-off from the Research and Ana-
lysis Wing (RAW) about g possible
assassination attempt. The secret in-
formation, obtained in Ludhiana,
hag been passed on by RAW Direc-
tor Ranjan Roy, on September 27
to all groups—including the SPG—
responsible for protecting the Prime
Minister. Tt read: ‘According to an
unverified report, an atitempt would
be made on the life of our Prime
Minister when he goes to Rajghat
on October 2, 1986, to lay a wreath
on Gandhiji’s samadhi. The woula-
be assassin, a clean-shaven Sikb,
was victim of the Delhi riots. He is
likely to .approach the area in the
guise of 3 mali (gardener) and
would hide himself in the bushes
nearby’.”

What action was taken on this? I
would like to know from the Home
Minister whether such a report was
sent by the Research and Analysis
Wing. Then why was it not taken seri-
ously? Even after this report, they have
not cared to make a thorough search
of the Rajghat area, Apg even the
Prime Minister has said that people
in Pakistan were enquiring about the
assassination attempt even 20 hours
prior to the episode; that shows the
for eign power being involveg in this
tragic episode. Sir, why were the
Prime Minister and #he President
taken again on the same route? I should
get g categorical reply from the Home
Minister because the principle of the
Blue Book that was ignored was the
prlanned unpredictability. As far as
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possible, the Prime Minister must not
follow predictable routes. Sir, here the
Prime Minister came the same way
again and the gunman could plan for
it without any difficulty. Sir, even
after the second shot and the third
shot were fired, how the security
people reacted? Instead of pouncing
upon him to catch him alive they
fired in panic, Fortunately he wag not
killed. Otherwise vita] evidence would
have disappeared outright,

Sir, after the assassination of Madam
Gandhj it js clear that the life of our
Prime Minister is in danger. Nineteen
times the amount Of expenditure has been
increased in the name of revamping the
security system ~ Today in Delhi, the
capital city of the country, you can see
police men all ground, You can see them
in every nook and corner., Wherever you
£0, You can See them, You have increas-
ed toeir number. I do not think in any
democratic country  you will have such
enormous security arrangements, I do
not object to the expenditure  aspect.
But what is the use? There is no coordi-
nation between different agencies. You
have the SPG, and nationa} security
guards and your famous black cats and
commandos but their loyalty is divided.
There js no proper coordination Then
there jg the most ridiculous statement of
tae Delhi Police that they were over-
burdened because of the Indo-Australia
Cricket Match, This js the behaviour of
the Delhj Police. If it could be an execuse
that they were overburdened because of
the Indo-Australia cricket match, what
will happen if riots, continuoug riots take
place jn many parts Of the countryy

SHRI A, G. KULKARNI (Maharash-
tra): Were they interested in the cric-
ket match or the security of the play-
ers?

SHRI V. GOPALSAMY: What a
ridiculous statement wyps mad, by the
Delhi police. Sir, what are you going to
do now? After this episode they have
started completely destroying the bushes,
gardens wherever the P.M. goes. When
the rail accident took place Some years
back, Mr. Lal Bahadur Shastri, the then
Railway Minister, resigned, claiming res.
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ponsibility, X it not the responsibility
of the Home Minister of this country, as
Mr. Jaswant Singh has stated, and should
he nNot have resigned? Now, instead poor
Gautamm Kaul has been sacrificed.

MR, CHAIRMAN:
now,

SHRI V., GOPALSAMY: Yes, I am
concluding. Sir, the most ominous mes-
sage to the country is identical to what
the IRA terrorists gave to Margaret
Thatcher after the Bristol Hotel explosi-
ons that to survive you need luck and
Success every time repeatedly  but we
need luck only once. That is the attitude
of the terrorists, So, the country js fully
disappointed at the security system, I
woulg therefore demand that the Gov-
ernment should take the responsibility
and the Home Minister should Tesign It
is my demand. For the earlier questions.
I expect our Minister, Sari Chidamba-
ram, to give an explanation.

Please  conclude

5T g wFW AIAEg (S
T_W) : AAER, I WA HN AT
A W T & 5o 3w A
grgrer @7 At st 9 I
Wt sarel /g § @l qoTEA ERAT
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T T yEE @R & I §
a1 ag ? dew YW AQ s g fF
gro Sfto M@ FHET 7 31 HFFAR
T 79T fE 2T E AR a8 gAY
FOE AT T TE | T IER
o Sfto @ e FY fae §
T FN AT FEAAT FIF 5HC
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“Sources said that the committee not
-only blamed the Delhi Police but also
other agencies like SPG and NSG for
the security failure on October 2. The
Committee is also understood to have
observed that there was a lack of co-
ordination among different agencies res-
ponsible for the Prime Minister’s securi-
ty and that the Rajghat incident was not
a merely human failure.”

ATER, §9 I A WU Tg HEAT
%ﬁﬁ%ﬂqﬁqwaﬁwwm
uF dfguedly gfad @ &1 FAI
aré § ok gEwr foe amwE o=

ag gAY 5u f &) SERr d
FATAT FIE AT FLY | AT
Fa AU 8§ 7 S @Ea wiel-
AT F Egg § AR oy fwar
IGHT 4 YEOA F WEEEEAT AL
FHAAT g | TEHT AT HT qAra I F |

MR. CHAIRMAN : Shri Sukoma! Sen.

SHRI DIPEN GHOSH (West Bengal):
Sir, T will speak in his place later on.

MR. CHAIRMAN
He is not here. Shri Bhandare.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra) : Mr. Chair-
man, Sir, it is sheer providence and good
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fortune which saved the life of our rever-
ed Prime Minister on the 2nd October this
By any standards and whichever
Way We may look at ijt, there has been a
totaj failure and collapse of the security
system. We learnt for'the first time how
vulnerable, how weak our security sys-
tem was Wwhen late Indiraji became a
martyr on the 31st October two years
earlier. It is, therefore, a matter of
some distress, anguish and, though
my friend Mr. Jaswant Singh may
ot agree even a bit of anger that
this situation persists and should not
have really improved. 1 say so
because when I speak here I speak
on a issue which really cufs across all
the party lines. It is  nationa] issue, jt
is an issue in which every citizen of
this country, whether he is a young boy
of 10 years or an old man of 80 years,
is equally concerned. Therefore,  this
grave concern, anXiety, anguish and anger
should not be misunderstood by the Gov-
ermment at al] and I think the Govern-
ment would have done better if the state-
ment—though they have been candid
about admitting the correct position—
contained fyller statements as T will ° ex.
plain g little Iater,

242

Now I would 1like to come to one or
two things Firstly, we aTe and we have
always been a free and an open soclety
T have never handled at any time ‘any
weapon excepting for a short term when
I was in the NCC or the UTC, I have
never had any weapon in my possession
and the only thing 1 have done by way
of shooting is shooting with my camera.
Hon, Mr. Jaswant Singh may have used
weapons but I do not know for what
purpose, Therefore, we  are really not
trained for these things. I move freely
at any time of the day, at any time of
the night. T do have fear in my mind,

And a reference  wag made to  Manila
Syndrome and all that.
SHRI PARVATHANENI UPENDRA

(Andhra Pradesh): You are not 4 VVIP.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I may not be a
VVIP but if the people want to hit me,
nothing can prevent them. It is only the
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[Shri Murlidhar Chandrakant SHRI M™MURLIDHAR CHANDRA-
Bhanda.re] KANT BHANDARE: 1 do not know...

lack of fear in my heart which can see
me throug!h

The point which I am making js this.
On g debate like this, where we should
be concerned with the security of some
one who has become  the symbol of

, national umity and integrity, why bring

in petty politics? Why should you refer
to Manila Syndrome and all that? You
know, ‘the conditions in ouy country are
entirely diamefrically opposite to what
existed in Manila under Marcog regime
(Interruptions) .

~ SHRI NIRMAL CHATTERJER
(West Bengal): That is what you have
failed to realise,

MR. CHAIRMAN: Mr, Jaswant
Singh fas great patience and I think you
must have also the same patience.
(Interruptions) .

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: He has said that

he has contempt for the Government, I .

have not known of any Government
where there hag not been an attempt on
life of the head of the State In fact, we
know very well that two decades earlier
it succeeded in the case of  Presidest
Kennedy. I had almost been itching to
hear from hon. Mr, Yaswant Singh his

contempt for the USA Government but

I have never seen him, on the country
I have always seen him  praising and
talking highly about that Government in
spite of the fact that very recently there
was an attempt on the life of one of the
strongest and the popular President of
the USA, Mr. Reagan There hag been an
attempt on the life of Mrs, Thatcher
where whole of the hotel was exploded
when the bomb burst was there, So, this
facile argument should not really cloud
the real issue which is the issue of security,
You cannot forget that Wwe are going
through a very very critical stage, Look

.at our vibrant democracy, look at our in-

dustrial growth, look at our scientific and
technological advancement, We have at
once become the envy of others parti-
cularly because of the leadership we have
given to the Third World.

SHRI DIPEN GHOSH: Vibrant demo-
gracy with a helpless government!

. i ARSI M ool

MR, CHAIRMAN: Ignore the interrup-
tions.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE:... you can say that .
only because what I say is true, Therefore
the wholer question js, in fact I still
remember that we could not conceive that.
any such thing could have happened to-
General Vaidya in Pune, And people in
Bombay. people in Pune, people in Nag-
pur, wherever I went asked; why should
you not have proper security? And I find
that the hon. Member ig objecting to the
number of commandos, He looks at the
photograph, this and that, Nobody likes
that, I also do not like that, But I think
the need of the hour i maximum secu~
rity and not cheap popularity to say, “well.
every thing is all right”, No I think if your~
can have a security whera the commandos
are there but they are invisible, I would
welcome it because I agree with what has.
been said that it is a status symbol and it
is this statug symbol which ig really mak--
ings these V.LPs, lame ducks. The other
day some appeal case is going on in
the Delhi High Court, I found that one
police guard was sitting with one rifle-
in his hand. His colleague who had
another rifle had given his rifle to him
to hold. So one police guard was sit—
ting with two rifles and was supposed
to guard the Judges who are hearing the
Indira Gandhi murder appeal. And he was
dozing like this, I do not know what kind’
of security we have, And I would really-
like you to have a periodical check. I re-
member in war time you had air-raid sirens
just to check up whether there is black-out
or not, I want to know whether you have
any such exercise, Because what has hap--
pened is utterly—it puts our heads down
in shame that the first shot was heard at
654 and upto 8'clock nothing happened,
nobody was detectzd.

I will tell you one serious thing, You «
talk of foreign hand, and I have no doubt
about #t. The news about this had spread
like fire in Karachi a day earlier, Even
the currency—the Indian rupee—fell down,
And when I asked the Foreign Minister as:

L e At T
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to what had happened, on the 4th of Octo-
ber—this happend on the 1st of October——
[ am sorry that the hon. Minister, Mr,
Natwar Singh, wag here till now but he
has left the House; I do not blame
him for that-till the 4th nobody knuw
that a detailed telex from the Consul-
General at Karachi had arrived in the
Ministry. I would like the Minisier to
tell us whether this was brought to
the notice of the Home Ministry and
what action was taken by them. If so,
at what time, when and what action
was taken. I found nobody knew
about it even in the Ministry of Ex~
ternal Affairs. The external Affairs
Minister himself had not read that telex
till I raised the issue. I know we are not
security-minded people. Negligent people
like me would like to walk freely and
openly. Even if I see a gun popping, I
will just go and say “let me see where the
gun is” not realising that it will hit me.
For those who are incharge of security.
these lapses are just not permissible,

Ther, are many other things which I
want to say. There is the investigation
which is mentioned, But I think almost
after a month something' much more
should have been said than merely saying
that after interrogation of the accused
four more persons were arrested in the
case, the CBI is continuing its detailed
probe into the matter. A month is a lIong
time for investigation in one of the
most gerious security lapses, in one of
fhe most serious aftempts on the life
of the Prime Minister and the Presi-
dent, and I think somefhing more
could be said. At least in this case
where the whole nation is one and
there is no division among the political
parties on this isue, I think the hono-
urable Minister ought to take this
House and, through this House, the en-
tire nation, into reater confidence.
So also, since the matter is so impor-
tand and since it brooks no delay, I do
hove that in the matter of the report
which has been submitted by Deshmukh
Committee you will take action very-
very fast. Forest everything’ apply
vour mind, take the House into confi-
dence and invite even the suggestions
of the Members on the security steps.

[4 NOV,
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SHRI JAGESH DESAI: In action on
the report (Interruptions)

SHRI MURLIDHAR CHANDRA-~
KANT BHANDARE:The House must be
taken into confidence (Time  bell’

rings)

Sir, there are one or two things. Sir,
about the advance information it has
already been referred to. I learnt—I
do not know whether it is true; it is
for the honourable Minister to explain—
that when the dog squod was brought
there, and a dog picked up appellet—A
dog sniffs and he gets it from the smell
and not by anything else—the explana-
tion given by the security guards at
that fime was, “Well, this is some one
year old pellet which must have been
lying there for a year so0.” I do not
know whether this is {rue. But again,
if you have a security which is doing"
these things, ‘we have to do something
else. I only hope that you will make
thig security insular to political inter-
ference. I had seen**  working in
such a manner during elections and I
find that he is no more in the security
of the Prime Minister. I do not know-
the reasons for it. But the point
which I am making is that the security
systemm must be insular...

MR. CHAIRMAN: Reference to the -
particular person will go out of record.

SHRI MURLIDHAR CHANDRA-~
KANT BHANDARE: I am sorry. I
mentioned it because I had seen him
during the elections.

MR. CHAIRMAN: It will not form
part of the record.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: I think the hono--
urable Minister will give full explana- -
tion on all the points which I have
raised. All that I will add in the end
is to speak the unanimous voice of this
House in congratulating the Prime
Minister on his miraculous escape and
T take thig opportunity to wish him a

**Name not recorded,
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[Shri Murlidhar Chandrakant
Bhandare]

very long and healthy life in the ser-~

wvice of our couniry.

MR. CHAIRMAN: Mr. Chaturanan

Mishra.
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st waoem faw 7, Aff, oW
Fg1 f5 aft OF AT SGIA TG BT )
IqF QT Ty faraar g o

wfwd & g5 o qor g fad
IR ¥ & g 5 A @iy qaw
o7 a8 v & fr Efeda fwe
¥ sararae 439 1 Afrma doAdASo

A Fi@ gA wFAr @ -
FUA Q0 A FiT WA T F, @
gafl qguT T AEgy & | qfEw
T GAR fRA waTm A R A
sgigad . Aft s w fRv
:ﬁa%r? g & w@ad ¥ ag qI9 w4 T

e, @@ g whE A oa
ot & 5 uowe ¥ sTT &
I FWT AN FIAT & | A WA
§ ff =t @ e 99 s
T afwm | @ T,
@ e swa i ®= oAl gEA
faar ? gg st @ & W agw @
;T?FIT aigm f& s W ST

?

T q@ 7 s argm
@ 3¢ ¥F g & sw wwm @R



49 Calling Attention to a

rafaste JREE o, "odTonmdo
N DT AW ¥ oAy & 7
;| aTO-aTd w<H gET gr
fif oF & #A @R SR S
o gEd A WfRER @
e W@ P owd AR F ‘W
T A gamr s fe o gwe
qq Fm gl

pwfy Y, -S-P”"

uF wear——sfer  cwEw #
g aw wf § fo awEd WS S
g waae fear mr ar—

“The security man had strayed from his
'OS .71

Wqﬁﬁﬁ'ﬁ% & Qﬂ‘["@'ﬂ'l‘
o1 agl, AT T AT 9T |

. fe & s oW g fR

IS ;‘-’%qﬁzﬁmﬁ'sﬁ'mq:{
, 5 way TR B ;e W
g’rar@rg#ragrt Rt & v
¥ IR w R W R
o At fF g @ 3w, AfEw

FgRAT F @RI A TREL W W@

& Foier N, @ A1 WA @ A w7

AT g TeF A A« T=E G a*‘”q

gm’r%ﬁﬁ'% SRR
WE AT GET B AT R

qet 7 & 7 wg A & fa
ST FAiEN g & a——{RT
UF A FEAT §—IEF TN A
T % 9T g ¢ 39 e =
F fr 3§ 9 NT TH A O BN
gara frogu wAEe g
ITET aTq EAET THA § Gl a:ra“r
g &7 wma @ qTOIHE W E,
& ST FA wEd E, g B
T 3 ¥, faaar dEr Wiy g,

[4 NOV, 1986 ] matter of Urgent Public

250
Importance

a,-g@qzqa;sramzﬁr%gam

M e qEt A g § gar
2 1A ST wEiEW A
FW & A g St & evdw §

ST FAETS , @ IET QYT qASAST
T, TS dT F zw ¥ &
FARN &, Ig9T 9T og@sr T
(T a1 98) ww g FwwEe
[T—IWHT X w9 TN, afag

W%aﬁﬁmrmm
TIT |

AT W AEed, w oy
m@wﬁ@hméﬁ%ﬂﬁ
o wgl, fomsr @, 9%, gm-
= gEEd @it Qmm%‘raﬁ%
foaar @ a1 &t ? ar G &
ﬁwéﬁwa'geﬁﬁgﬁﬁ
ECUE A

a@ﬁma@rmg:

SHRI DIPEN GHOSH: This Rajghat
incident underlines not merely the
lapse, but actually the collapse of secu-~

rity administration of the Central
Government.

MR. CHAIRMAN: Just one minute,

Shall we sit till 2 O’ Clock and finish
this?

SEVERAL. HON. MEMBERS: Yes,
Sir.

MR. CHAIRMAN: I think, the sense

of the House ig in favour of sitting till
2. Yes, you go ahead.

SHRI JAGESH DESAI: As pver  the

information from your Secretariat, the

Call Attention Notice is to be disposed
of before lunch.

SHRI NIRMAL CHATTERJEE:
Reply has also to be there. It has to

be a longish one. How can we finish
this before two?
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MR. CHAIRMAN: It is all right. I
have not taken note of it. Yes, Mr.
Ghosh, please continue.

SHRI DIPEN GHOSH: Sir, I have
already stated that this Rajghat inci-
dent, ' which we are discussing, under
lines not merely the lapse of security,
but collapse of security adminisifation
of the Central Government, This can-
not be viewed in isolation from the
other incident that had taken place the
very next day inside the headquarters
of the Punjab Armed Police in Jallan-
dhur, when a daring attempt 'was made
on the life of DG Police, Mr. Rabeiro;
sometimes afterwards there was a
news item appearing in the newspapers
that » hundred or so uniforms bought
for the purpose of Black Cat comman-
does were lost in transit and nobody
could say where had they gone.

We are talking about the security
lapse and what is in this statement
which has been given by the hon.
Minister of State for Home Affairs?
Tt is a kind of product of the people
becoming wiser after the event. What
he has suggested in the Statement it-
self is nothing but a reactive measure.
Thig incident exposes once again the
extent of infiltration in the Central
Administration of the forces that want
to destablise our country at the behest

of imperialism. It is not merely a

question concerning the at{empt on the
life ot certain VVIPs
question about what would have
happened had the attempt been a suc-
cess. There would have been a fur-
ther catastrophe, a further disaster.
So, we must try to comprehend the
conspiracy. It is not a question of
getting rid of certain inefficient people
inside the security system and revamp-
ing it. Every time we hear that so
many people were caught inside the
President’s Secretariat or the Prime
Minister’s Secretariat or certain other
high officials have been caught selling
the secracy of our country to a foreign
couniry in exchange of a certain
amount of money. So, when we talk
about the danger, danger from ouiside,
when we talk about the danger to the

alone, it is a -
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national unity and integrity, we have
also to consider what kind of adminis-
tration ‘we are having at the moment,
and whether it is capable of meeting
such danger. -

Mr. Bhandare compared this incident
with The happenings in foreign coun-
tries and said how Kennedy could b#
killeq how an attempt could be made
on the life of Mrs. Thatcher and also
on the life of President Reagan. But
my question is in what situation and
in what circumstances Kennedy could
be killed? Was it done in such a situatiomn
ag Was in Rajghat on October 2, 1986.

Shri Chaturanan Mishra hag stated
that we are having the security people
who could not distinguish between the
sounds of a scooter backfire and the
shot of the firearms; and with these
people we boast of our country facily
the foreign conspiracies,

Of course, I do not say you don't take
action against certain officials who are
directly responsible, but suspending
certain DCPs or ACPs or some Inspec-
tors or sub-inspectors is not enough,
This is not so simple a thing. Actual-
ly this is our experience. Our
administration is completely infilterat-
ed by the agents of the enemies who
want to destabilise our country at -the
behest of imperialism. Many a times
in the past in this House we have fore-
warned about this thing. From my~
party I have said about thig thing and
our other colleagues also have fore-

" warned. The people who are holding

the power have not drawn any lessons
from the past. They could not pro-
tect one Prime Minister. Now they
have completely failed to protect the
present Prime Minister, the President
and other VIPs. A Government which

‘cannot protect a Prime Minister, we -

feel, it cannot protect the country also.
In the statement the Minister has said
that a committee was constituted

enquire and to submit its report and
the report has been submitted and fol-
low up action is being taken. I want
to know: what follow up section would



253 Calling Attention to a

be taken? I think certain heads will
roll down who managed the security.
They will take some administrative
actions. But this is not merely an
administrative problem, it is all the
more a political problem. Therefore
it needs to be tackled politically. We
know that Home Ministry is responsi-
ble for providing security arrange-
ments for various VIP people. But the
Home Ministry cannot evade its res-
pnsiblity by simply suspending certain
officials. I know that hon. Member, Mr.
Bhandare belongs to the ruling party
and he had only hoped that something
-would be done. Nothing else he could
say excepting hoping. My demand is
that the report of the committee should
be placed on the Table of the House and
Parliament should be given an oppor-
tunity to discuss that report. Simply
this does not involve the security of
<certain VVIPs like President, Prime
Minister and certain other persons but
the security, unity and integrity of the
-country. Therefore, Parliament must
have the right to discuss that report
and suggest remedial action. My
specific question is: whether the Minis-
ter is prepared to place that report on
the Table of the House? This will give
.an opportunity to Parliament to dis-
<cuss the report and take action against
‘those who are responsible for this
situation, Thank you.

SHRI PARVATHANENI UPENDRA:
‘Mr. Chairman, Sir, the incident at Raj-
ghat was not only extraordinary, but
‘very shameful too. Before I make my
camments on the incident and its rami-
fications, I would like to offer my
felicitations to the Prime Minister on
his providential escape. It was really
a providential escape. It wag mot Mr.
‘Chidambaram’s Ministry or Mr, Buta
Singh’s Ministry or the Delhi Police
which saved his life. But it was only
‘his insfinct ang God which had saved
him. The incident reveals gross negli-
Jgence, callousness, inefficiency, in-
competence and above all the stupi-
dity of those people who are entrusted
with the onerous responsibility of pro-
tecting the highest in this land. When
Mrs. Gandhi was assassinated we were
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assured in this House and the Govern-
ment came out with the statement that
they were making fool-proof arrange-
ments for the protection of the Prime
Minister. We have expressed our
anxiety more than once in this House
about the security arrangements for
the Prime Minister and others. Every
time the Government came forward
with the statement that they had made
all necessary arrangements. But again
this incident hag revealed that even
the much touted security arrangements
are capable of being breached. It 1s a
warning and we should take note of
this thing,

Sir, this incident has shaken .the
confidence of the people, in the entire
system, because today the question in
the minds of the people is: if this Gov-
ernment could not save a Prime Minis-
ter earlier and could not prevent such
an incidence now, how can they save
the country and how can they save the
common man in this country? Sir, to-
day, as you know, the Prime Minister
on the advice of the security people,
and he has been forced to live in for-
iresses—whether, it is in his house or
in his office. We do not grudge it
because there is a threat fo his life and
we understand his predicament. Never
in the history of free India the Prime
Minister has been made to restrain his
movements so much as the present
Prime Minister has been made to. We
do not grudge it. But in gpite of that,
if these people cannot protect him,
then it is really a sordid affair and it
is very urnifortunate.

Sir, as you know, we are subjecting
ourselves, many of us are subjecting
ourselves to humiliating treatment.
M. Ps are being checked. We are fore-
ed to pass through metallic detectors.
We are made to wear chains with num-
ber plates whenever we meet the Prime
Minister in his house. We never
minded it because we know the
difficult situation. Even the ordinary
people also are subjected to such
things. Press people are being harass-
ed. Photographers are being thrown
out but all this is being understood

~
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and tolérated only because the Prime
Minister’s life is involved, his security
1s involved. But today, this incident
has revealed that these people are not
capable of ensuring the safety of their
own leader. They are there to harass
the law-abiding people and in this con-
text, Sir, I am reminded of Mrs.
Gandhi’s remark in 1980 while addres-
sing the Inspector Generals of Police.

She said, “I am not interested in
security because the people they are
trying to restrain are people who, 1
could swear, would never do any-
thing wrong,- whereag I see people
whom I would be suspicious but no-
body is bothering about restraining
them.”

Sir, still the situation, after six
years, remains the same. This whole
Government hag become a laughing
stock after this incident! As my pre-
decessors have poinfed out rightly. I
do not want to go into the details of
the incident, how that man coiild be
there for a week, how could he make
regulay visits for a week, how could
he stay there for two days, how could
he erect a tent there, how could he
carry all these goods there and why
the rule that the combing operation
should be done 24 hours in advance
was flouted and only at the fag end ot
the day at 4 PM on the previous day,
the operation started? All these ques-
tions remain unanswered today and we
do not know what the report contains
and whether it will have the same fate
as the Thakkar Commission’s report
and whether it will see the light of the
day? We do nof know what the re-
port containg also. But the reactions
of the people concerned at the time of
incident was really strange. There
was utter confusion there, Peopls
startded ordering about and the man
was being fired at. Instead of catch-
ing him alive, people were giving order
to shoot him and ultimately, the farce
is, his pants were pulled down. That
was the greatest achievement of the
security people there and if you see
the photograph, you find a nude man
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being taken to the police siation. This
is the type of behaviour of the highest
security system which has been en-
trusted with this responsibility. ,«

Another point I would like to know
is, why the earlier warnings ‘were
ignored? There are concrete evidences
about it. People mentioned about the
cable from our High Commissioner in
Pakistan. Even the External Affairs
Minister did not know about it. On
3rd October I had a meeting with him.
He did not know on the 3rd till that
time that a cable came from Pakistan.

Bir, I had read in a magazine, the

INDIA TODAY and I quotes—

“The secret information, obtained.
in Ludhiana had been passed on by
RAW Director Ranjan Roy, on Sep-
tember 27 to all groups—including
the Special Protection .Grou
responsible for protecting the Prirhe
Minister. It read: “according to an.
unverified report, an attempt would
be made on the life of our Prime
Minister when he goes fo Rajghat on.

" October 2, 1986, to lay wreath on
Gandhiji’'s  samadhi. The  would-
be assassin, a clean-shaven Sikh,
was victim of the Delhi riots. He is
likely to approach the area in the
guise of a ma'i (gardner) and would
hide himself in the bushes nearby.”

Sir, this is almost a photographic’
description of what wag going to--
happen. I would like to know from
the Minister whether at all this report
is correct? If it was received on
September 27, so many days earlier,
what action has been taken when the
incident exactly corresponded and cor--
roborated with this report?, And what
action have you taken against’ those
who have ignored this report?

MR, CHAIRMAN: Next point.

SHRI PARAVATHANENI uPp;
ENDRA: One minute; I have not finish~
ed. One more thing which is repeated-
1y pointed out is that too many agen-
cies are involved in this security sys-
fem here. You have got the Special

-
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Protection Group, the National Secu-
rity Guard and the Delhi Police, these
three. I am told that there are con-
flicting 10ya1ties7 there are jealousies
and there are divided commands be-
cause some people are getting higher
salaries than the others. Everybody
is trying to pass on the buck. There
is no accountability and responsibility
from any side. Therefore, it is very
necessary to overhaul this entire sys-
tem, not only for the protection of
VIPs out also for the protection of
other citizens. The Minister has only
said in his statement;

“A comprehensive review of the
security arrangements for the PM
has been carried out and measures

to strengthen them have been
taken.”

What are those meausres? The

statement is silent about it. You have

- repeatedly said the same thing, even

after Mrs. Gandhi’s assassination.

Another thing is that there are far
too many people today whom you are
protecting. A re-assessment 1s neces-
sary. [ can understand your taking
special measures to protect the Presi-
dent, the Vice-President and the Prime
Minister who are really VVIPs. But
today every junior Minister, even an
ordinary MP, is being given ' the same
facilities of commandos and escorts,
Is it necessary? Why should 270
people in Delhi be given this facility?
I ask this because this results in dilu-
tion of arrangements and there is no
concentration of effort on the reaf
people whom you have to protect, As
somebody has said. it has become a
status  symbol. You have to see
whefher it is necessary to provide such
facilities for those people. It is an
occupational hazard.

MR. CHAIRMAN: You have to con-
clude.

SHRI PARVATHANEN] UPENDRA:
Two minutes. If a Minister thinks
that by becoming a Minister, his life is
going to be threatened, let him leave
the ministership. The pressure on
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Ministership will be less and the Prime
Minister will be happier. Let them
serve the people in some other capa-
city. The moment he becomes a
Minister, he cannot expect all facilities
of commandos, escorts and all that,
stretching the limited resources of the
Government.

The final point which I would like to
make is that there are many suspi-
cions also, and I do not want to sub-
scribe to them, as to whether at all
this incident was really meant to kill
the Prime Minister or it was only to
settle some scores among some people
in the hierarchy. I do not know. T
would like to quote a report before I
conclude. Three persons were sent to
Raj Ghat for investigation—I do not
know by whom; by the Prime Minister
or somebody — NMr, Fotedar, Mr.
Sharada Prasad and Mr. Sitaram
Kesri. This is a quotation—it is not
a report—from Current of October 13
It reads:

‘Sharada Prasad: “But why would
the police do so? After all, Gautam
Kaul was in charge of the whole
security.”

Fotedar: “That is the whole bloody
trouble. God alone knows who to
believe and who not to. But police
involvement can’t be ruled out.
How can that man, whaty his name.
Karamjit Singh. get on top there
and camouflage himself in the face
of hundreds of hawk-eyed policemen,
commandos and intelligence men?
But he 'was there in full view of the
entire Rajghat. What does it indi-
cate?”

Then Mr. Kesri says:

‘Kesri: “From what I know of
police guts, perhaps they formed a
chain with some political adminis-
trators under whose influence they
work. It is all so queer.”

Sir, this aspect also requires investi-
gation whether internal jealousies. .
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internal rivalries have led to this inei-
~dent where somebody wanted to score

a point over the others.

Finally, this enquiry report which
.has come must be made known to
Parliament. Parliament and the
people should be taken into confldence
.as to what it contains ‘because last
time also we demanded similar publi-
cation but the Government refused.
“This time we demand that this report
-must be placed before Parliament. We
.should know what really happened,

MR. CHAIRMAN: Mr. Gurupada-
.swamy. Absent. Mr. Chitta Basu.
Absent. Mr. Nagen Saikia.

SHRI NAGEN SAIKTA (Assam): Sir,
-it is a serious incident that has taken
‘place within a span of two yearssince

the assassination of Mrs. Gandhi. This

-ig not an isolated Incident. We think

- that it is part of continuous incidents
-of the like. Moreover it shows clearly
‘the non-intelligence and inefficiency of
- the intelligence department...,

MR. CHAIRMAN: No, Mr, Gopal-
samy, take care about passing between
- the Chair and the Speaker.

SHRI NAGEN SAIKIA: ...and the

.. security forces. It has proved that the
security forces did not have the capacity
to protect the Prime Minister at that
" time and they did not take the mea-
.sures they were expected to take.
" Moreover, we have seen ‘when Mrs.
- Gandhi had been killed by he extre-
-mists, when General Vaidya had been
" killed, when hundreds of people in
Punjab have been killed and are being

" killed, no measures could be taken by
the Government, by the Home Minis-
- try, to protect the lives of these peo-
ple. When the life of the Prime Minis-
~ter cannot be protected by the security
forces of the country, how can the
~ordinary people keep confidence in the
Government that the Government
would be able to protect their lives?

" Therefore, the Home Minister should.

-resign from his office. These VVIPs,
the Rashtrapati, the Uprashtrapati and
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the Prime Minister, represent the whole

country and at any cost we should try

to protect the lives of these people.

In many places extremist forces are

raising their heads and we have seen

that the incapability and inefficiency ~
of the security forces has been encour-

aging those extremist forces to raise

their ugly heads. The Government
should seriously take into account all

these incidents. I demand that the in-

quiry report should be placed before

the House so that Members can go

through it and know who the forces

are behind these incidents. Thank

you.

MR. CHAIRMAN: Mr. Kulkarni not
here, Next, Mr. Valampuri John.

SHRI VALAMPURI JOHN (Tamil
Nadu): Mr. Chdirman, we share the
shock as well as the relief reverberat-
ed in this House on the dastardly at-
tempt on the life of the Prime Minis- _
ter. It is not only a question of the
life of Prime Minister, it is the honour
of the nation, which is envolved. And
more than the honour of the na-
tion we  find after this kind
of a serieg of attempts on the
of insecurity, is enveloping the whole
nation, and once this kind of insecurity
settles permanently in the minds of
the people, the whole system will col-
lapse. Therefore, it is not only a ques-
tion of the life of the Prime Minister,
not only the honour of the country,
it is the sense of ifisecurity in the
minds of the people which has to be
considered. Here I would ask only
three questions. In the entire security
system we hear very high sounding
names of .agencies. There are differ-
ent agencies in the security system but
these agencies do not do their specified
job. _This is the accusation which the
press has been making for six months
now. I would quote one example. Re-
peatedly the press has been harping on
this and there is no one to take notice
of this. I take, for example, one agen-
¢y, the Border Security Force. Most,
of the men in the Border Security
Force have been positioned in the
Rashtrapati Bhavan, Yet it is true
that they have not been assigned their



261 Calling Attention to a

job. Your security system is a nebulous
structure; because it is nebulous, because
there are loose ends, there is no coor-
dination, there seems to be no control at
all. It is Border Security Force in the case
of the Rashtrapati Bhavan. I would draw
vour attention to another stark reality.
When Mrs. Gandhi was killed, we
know for certain that at the gates were
vosted personnel of the Indo-Tibetan
Border Police. Safdarjung Road is
wot on the Indo-Tibetan  border.
But it is the Indo-Tibetan Border Po-
lice which was on duty on Safdarjung
Road. This is a serious lapse. It is
a nebulous structure. There are diffe-
rent agencies and their duties are not
related at all. My point is in this nebu-~
lous structure there is no correlation,
there is no coordination, at all between
the agencies, betwen the jobs they do.
There have been 150 men from the
Delhi Police and 250 from the Secu-
vity Forces. There is a serious charge
against this Government. These 150
and 250 men are not people who have
been assigned the specific, real, job of
protecting the Prime Minister or the
rresident or other dignitaries. 1
would like to have a very specific ans-
over to this. They say that they  are
not the people. I say this because
earlier this has happened in the case
of Rashifrapati Bhavan asg well as in
the case of the former Prime Minister.
Shrimati Indira Gandhi’s murder. So.

{ would like to have a very categorical
and specific answer, There are coun-~
tries where such things have happened.
Most of the Members have been mak-
ing a mention of this and they have
said that others have been murdered
and attempts have been made in
different parts of the world. There
have been successful attempts and
there have been unsuccessful or abor-
tive attempts also, Though terrorism
is an international phenomenon now,
there is a difference between what is
happening in our country and what
happens in the other countries. I say
that there ig a difference in the design,
in the pattérn, of what happens in this
country and what happens in the other
countries. India. is perhaps the
only country in the world where we
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«re offering the precioug life of ouy
Prime Minister on a silver platter to
the criminals. to the deadly criminals.
On many occasions this has happened.
1 would like to say one more  thing
here. It has been reported that the
dog squad had identified earlier and
they had communicated it to the secu-
rity men there and it was mentioned
that the dogs were behaving very
strangely. There is a very strong rea-
son for this, and there was something
strange about the dog. But, while
there was effective communicatien
from the dog squad man, why ‘was that
not taken seriously? Why have they
not taken it 'seriously?‘ What action
has the Government taken so far? I
am asking this question because no
one has even been dismissed. This is
not a Press report alone. Though we
are Members here and rely on Press
veports, the Government should not
simply brush aside our questions say-
ing that we are having only the news-
vaper information. We have our own
information as you have your informa-
tion. May be yours is superior be-
cause there is bungling. because there
ig failure. Sir, I would like to make
2 fervent appeal: The Minister should
give a categorical answer. Why was
this had not been taken seriously whv
squad men not taken seriously and, if
this had not been taken seriously, why
no one hag been dismissed so far?
Again we find, on the route of the
motorcade from here to the airport,
whenever the Prime Minister goes.
there is a policeman or a security man
every fifty yards. But there is the
possibility of some extremist taking on
the attire of a policeman or imperson-
ating him. Very easily this can
happen and anywhere they can come
and take the place of apoliceman put-
ting on his dress. Can you identify
such people? Is there a single senior offi
cer who <can really identify all
his men and who can eally say
that they are his men? Our informa-
tion is that there is no superior officer
who can really come and say that they
are his men. They cannot identify at
all. So, what kind of a security
arrangement you have been making?
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On the long route from here to the
airport, at every fiftieth yard, you have
a policeman or a security man. There
is every possibility of danger and there
is an element of danger in this. Sup-
pose something happens. Of course,
whatever we say here, because this is
only a chamber for ventilating grieva-
nces, goes into the thin air.

MR. CHAIRMAN: Only one minute
more.

SHRI VALAMPURI JOHN: Sir, I am

coming to the next question mow. I

would like to know ong thing. The
Prime Minister has taken this very
lightly because the reports say that as
he was® escorting the President, he had
said that this was the second one, the
first one was a welcome shot and the
second a send-off. This is the com-
ment of the Prime Minister on the
kind of threat that was there, He has
said: “The first one is for welcome and
the seeond is send-off””. I do appreci-
ate that the Prime Minister has got
the valour, has got the spirit of valour.
This is the spirit of valour of a hero,
of a soldier, and we do welcome it.
But, Mr. Minister, kindly answer me
on one thing. This kind of valour, this
kind of a sense of valour, this kind of
display of heroism, should be a part
of our Prime Minister for which we
have got great appreciation. But does
It not tend towards an element of care-
lessness? I am asking this question
because, in the days of the late Pan-
dit Jawaharlal Nehru—we have read
in history—on so many occasions
whenever he was mingling with the
crowd, he had been physically remov-
ed. Now in this country it is not pos-
sible with our present Prime Minister.
What was possible with his grand-
father is not possible with our revered
Rajiv Gandhi now becaule we find
yes-men everywhere. I can under
stand and appreciate the Prime Min-
ister’s attitude, “Come what may.” This
is the spirit of a hero and a soldier. I
welcome that. But this kind of a
come-what-may attitude can lead to
carelessness, Does it not lead to care-
lessness? I would like the honourable
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Minister to answer this. Thank you,
Sir.

MR, CHAIRMAN: Mr. Kulkarni has
forfeited his chance by his absence.
Now, the Minister should reply.

SHRI A. G. KULKARNI: Sir, I was
here. :

MR, CHAIRMAN: No. When 1 called
you, you were not here.

SHRI A. G. KULKARNI: No, Sir.

MR. CHATRMAN: Yes, Mr, Minister.

SHRI P. CHIDAMBARAM: Sir, 1
have ifstened with great patience and
care to the views expressed by hon.
Members on the very grave issue aris-
ing out of the security lapse at Rajghat
on the 2nd of October, 1986. Sir, I sin-
cerely hope that the House will appre-
ciate the spirit with which we have
drafted the statement and made the
statement. We have apologized to this
Hous, and through this House to the nation
about the lapses on 2nd of October. It
was, in every sense, an unpardonable lap-
se. But I would only crave your indul-
gence to kindly look at the situation
which has developed over the last two
years and how certain things have
overtaken our systems of Government.
We are an open society. We have had
Governments in this country headed
by Prime Ministers who travelled far
and wide, mingled with the people,
and we took pride in being an open
society. In the last two years a sea-
change has come about in the security
environment in this country. And let
me very honestly say that our admin-
istrative structures have not yet pre-
pared themselves to meet these sea-
changes. Neither Ministers, nor Mem-
bers of Parliament, nor even senior
police officials, nor ordinary security
personnel of various ranks, are able
to quite comprehend the kind of
change that has come about in our se-
curity environment. In fact, ag one
hon. Member said, we are not a secu-
rity conscious nation, And even today
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when we request that we accept certain
restraints, certain discipline in our way
of functioning, what do we find? We
find resistance. We find people say:
this is an insult to my office, this is
humiliating me. People are still un-
willing to accept even minimal res-
traints placed upon them. It is in this
background we have to understand
the kinds of system we are introduc-
ing.

Our policemen are reasonably good
in controlling a law-and-order situa-
tion. They are reasonably good in de-
tecting crime. But they are not yel
trained in the manner they should be
trained for security against terrorism.

Sir, Mr. Jaswant Singh said that this
Government does not deserve his anger
but only his contempt. Sir, I cannot
afford anger on an occasion like this,
and I am too small to show contempt
to any man or any idea. But if we
must summeon anger, our anger must
be directed against those dark and evil
forces which spread the message of
hate and bitterness. We must show
contempt to those who occupy high
seats of so-called learning but yet
spread the message of hate through-
out this country. What has happened
in this country in the last 2-1/2 years is
a matter of great shame to all of us.
Some people openly proclaim that they
will not rest until they have killed the
Prime Minister of the country, until
they have Kkilled certain other persons
in this country. It is in that kind of
environment that I think for the last
2 years we have struggled to build a se-
curity system. What happened on the
2nd of October 1986 showed up the
grave lapses in the system, The Gov-

ernment admit their responsi-
2.00 p.m. bility as any responsible
- Government must do. But
is the answer to call upon some-
one to resign? It would, indeed, ap-
pear to be an act of a assumption of
great moral responsibility. But let me
say with humility that it will also be
an act of cowardice in the face of this
threat. We must show determination

[4 NOV. 1986 ] matter of Urgent Public 266

Importance

to stand up to this threat, improve our
securiy systems and fight the forces
which are preaching this message of
hate and death. Let me assure you,
Sir, and let me assure the hon. Mem-
bers that we are determined to do that
very thing. I know that the hon. Mem-~
bers have by and large relied upon
what has appeared in the newspapers
and I do not blame them. The case
has been entrusted to the Central Bu-
reau of Investigation. I think it is one
police organisation in which many
many people and the State Govern-
ments have reposed a great deal of
faith. It is an organisation with a
great deal of credibility. The investi-
gation of the case has been entrusted
to that organisation and even within
that organisaion, to officers of high
integrity and great capacity. 1 have
not, for obvious reasons, shared with
you all the information that we have
been able to collect in the last 30 days.
We have arrested four more persons
apart from Karamjit Singh. We still
have to make a few more arrests and
we have to tie up all the loose ends
to complete the story behind the at-
tempt on the life of the Prime Minis-
ter. I assure you, Sir, and I assure
this hon. House that the investigation
is proceeding with great speed. It is
being monitored on a daily basis and
we shall bring to book the culprits in-
volved in the attempt on the life of
the Prime Minister on the 2nd of Oc-
tfober. Simultaneously we requested
the Cabinet Secretary to conduct an in-
house inquiry to pinpoing where the
lapses were. The scope of this inquiry
was to identify where the lapses were
and who wag responsible for the lap-
ses. The report has been submitted
on thé 31st of October and if the hon
Members read with care my statemend
they would notice that 1 have not made
a promise that action will be taken. I
have said that action is being taken.,
In fact, even before the report came,
on the basig of information gathered
during that inquiry and on the basis
of the information available to us
through the C.B.I, we had taken seve-
ral steps. The day after the report
came, we took several more steps that
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would ke necessary. All the short-
term steps that would be necessary
consequent on the report will be taken
in the next few days. Sir, 1 can as-
sure you and I can assure the hon,
Members that this is"a matter which
will not brook any delay. On my parg
and on the part of the Ministry of
Home Affairs, we are determined to
take the follow-up steps within a very
short time,

Sir, the hon. Members have askeq
me specific guestions relating to the
case. I must ask your indulgence,
Sir, because I cannot disclose certain
things and I cannot give specific an.
swers to those guestions because the
case is still under investigation. But
I can paint a fairly broad picture. The
broad picture that emerges is that
Karamjit Singh did have the counsel
and advice of certain other persons
and that he had planned the attempt
assassination with a certain amount of
care to detail in the days proceed-
ing the 2nd of October. As far
es the administrative lapses are con-
cerned, the security lapses are concerned,
we find that while the systems were good
“on paper the systemg did not have enough
fail-safe procedures under which failure in
one sub-system would have alerted every-
body to an eventual failure of the whole
system  Not enough fail-safe proocedures
were built into the system. Sir, it is
true that number of agencies are responsi-
ble for the Prime Minister’s security. But
that is because of the nature of their fun-
ctions. It is, perhaps, not possible to
avoid more than one agency to look after
the Prime Minister’s security. But the
point made by the hon. Members is
well taken and I accept the point that we
will have to bring about a better co-ordi-
nation. Ag Mr, Dipen Ghosh said not
only at the administrative level but at the
political level aso, We have to bring ab-
out a better co-ordination and 3 better
‘direction and a better management in the
management -of the security system. How-
ever, I must add a word of caution, Not
all that has appeared in the newspapers is
correct. In fact, the day the enquiry was
entrusted to the CBI, we instructed the
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CBI, not to speak anything to newspapers.
And they have not dome so. Some infor-
mation has come out of the first in-
formation  report which was a
public document. Some information
was diclosed when four persons were ar-
rested and a formal announcement was
made. But most of everything elso is
based upon intelligent guess work. And
in view of what happened on the 22nd of
October, in full view of many, many peo-
ple, it was not impossible to do some in-
telligent guess work and publish reports.

Sir, some questions were raised about
what was published in twp newspapers
in Karachi, I is rue that two newspapers
in Karachi on the 2nd of October, 1986
publised reparts that there were rumaucs
circulating in Karachi about an attempt on
the life of the Prime Minister of India
and enquiries were made in those news-
paper offices. But thig information was
available only whep the newspapers were
published on the 2nd of October. And
when that information came to us, what
had happened in Ra)ghat had already bap-
pened in the morning. .

SHRI PARVATHANENI] UPENDRA :
The cable came on the st night,

SHRI ‘P. CHIDAMBARAM: Sir, a re-
ference was made to j cable received in
the Minister of External Affairs, That is
a matter on which I am not in a position
to give any answer at the moment, But
1 have made a note of it and I shall try
to find out about that.

SHRI PARVATHANENI UPENDRA :
He has not found out so far....
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SHRI PARVATHANENI UPENDRA :
One month has passed. Is it fair to say
after one month that I do not know about
the cable.

SHR K. MOHANAN (Kerala); He
is in over-all charge of this adminis-
tration ang monitornig.

MR. CHAIRMAN: What can he do?
The Minister says that he has not got
that information....

SHR[ DIPEN GHOSH. It is not a
question of not knowing. When he has
come to give reply to the questions in
Parliament, he should be equipped himse!f
with all types of information.

MR, CHAIRMAN: I do pot want
to have a long discussion (Inrer-
ruptions) Please sit down. No-

thing will go on record. You have all
been Members of Parlisment, And you
raise certain pointg and at that time
it is not that the Minister has informa-
tion on all the subjects, This is one
of the subjects on which he says, I
have no information on this matter.
He does not shut it out. He says, “I
will look into it and I will  then
give it”. It must be fair.

SHRI PARVATHANENI UPENDRA :
This issue was not raised today. This
issue was not (Interruptions).

MR, CHAIRMAN: Please sjt down.

SHRI PARVATHANENI  UPEN-
DRA. This issue was not raiseq for
the first time in the House today, This
appeared in the newspapers and it was a
part of the inquiry also whether the iable
came or not, The Minister must have
verified,

SHRI P. CHIDAMBARAM: ¥
sorry, this issue....

am
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SHR; MURLIDHAR CHANDRA-
KANT BHANDARE.: S8ir, 1 raisg a still
more important jssue. I just want to
know what is the procedure by which
such things are brought to the notice
of the Home Ministry and the securiy
agencieg in our coumtry. 1 would like to
have some explanation on that.

SHRI CHIDAMBARAM: Sir, if any
information is sought on any commu-
nication received in the Ministry of
Home Affairs thep 1 would be failing
my duty if I did not give an answer
immediately or attempted to get an
answer when the point was made, The
question relates to an  information
received in the Ministry of  External
Affairs, But before a venture to answer 1
would have to get the correct informa-
tion so that I do not give wrong informa-
tion to the House.

SHRI RAM AWDESH SINGH: Why
not?

SHRI P. CHIDAMBARAM: Do You
want to give wrong information to
the House?

SHR]I RAM AWDESH SINGH This
is the most irresponsible statement. (Ine
terruptions) .

SHRI PARVATHANENI UPENDRA:
This is the inefficient way the Government
is functioning. (Interruptions)

SHRI LAL K. ADVANI (Madhya Pra-
desh): Mr. Chairman, Sir, the answer
given here is ihat a communication has
been received by the Ministry of External
Affairs and 1 would have been in a posi-
tion to give the information if it had been
received in the Home Ministry. But, Sir,
the Minister has always the right to say
that he does not know and he shall find
ont. Here the objection from the oppo-
sition is that we are discussing the issue
of the attempt on the Prime Ministers
life and we expect that after one month
the Government will come prepared fully
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with explanation at least of all that has
been published in the papers very promi-
nently. The papers tell us that on Octo-
ber 1 a cable was rcceived in the Ministry
of External Affawrs and after that if a
question has been asked I would think
that it is the responsibility of the Gov-
ernment to give the correct reply. He
cannot ‘take shelter. ..

MR, CHAIRMAN: He does not refuse
to reply. He hag said that he does not
have the information and that he will find
"out and then give the information. (In-

terruptions).

SHRI NIRMAL CHATTERJEE: He
hag come go unprepared.

MR. CHAIRMAN: No Minister is

omniscient.

SHR] RAM AWADESH SINGH: This
is the most unsatisfactory answer.

SHRI P, CHIDAMBARAM: Sir, the
hon, Members may use very strong lan-
guage to describe whatever they  think
of me but the fact remains that 1 have
said earlier and I say now that you are
referring to something. ..

SHRI RAM AWADESH SINGH: Such
a Minister has no right to continue who
cannot give the information, (Interrup-

tions),

MR. CHAIRMAN: You have said that
a dozen times. Please sit down now.

SHRI K. MOHANAN: This is our cri-
ticism against the Government.

SHRI P, CHIDAMBARAM: There-
fore, Sir, I was saying that we have to
_bring better management in the system
not only at the administrative level but
at the political level also and this is what

Importance

we are attempiing to do. Let me say
one thing in conciusicm that we have...

SHRI JASWANT SINGH: If you
would please do me the courtesy for a
minute, Sir, he i3 saying, in conclusion,
but there are still a number of specific
queries that I have made with regard to
the statement made by him...

MR, CHAIRMAN: There are a num-
ber of points that have been raised and
they are under investigation by the CBI.
He has said that he canpot give these
details now but whatever is possible.

SHRI JASWANY SINGH: 1 am not
referring to those matters which are cur-
rently being inquired into by the CBL I
am referring to a clarification sought on
the Minister’s own statement, as for exam-
ple, what happened between 6.54 and
8 a.m.? What about the Prime Minister’s
statement that hc has made to Thai papers
that there is Pakistami collusions? (In

terruptions)

MR, CHAIRMAN: This is a. part of
the inquiry.

SHRI PARVATHANENI UPENDRA:
On a point of order. I quoted a specific
RAW report said tu have been submitted.
I wanted to know whether the Minister
will confirm it or deny it, whether he
hag received- it.

SHRI RAM AWADESH SINGH: We
are not demanding details; you may say
yes or no; whether you got it or not. You
are in possession of the report or not. We
are not asking for details.

SHRI P. CHIDAMBARAM: As I said
earlier, I can say only this much. On
the one hand, thete is a criminal case
under investigation by the CBI and I
think it would be doing something totally
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wrong, under inec procedures known 1O
criminal law, if ] begin to discuss every
aspect of that investigation. Sir, you wiil
kindly bear witk me that I should not do
it and hon, Memoers should not press me
to do something which is clearly wrong.
On the other haud, atout administrative
enquiry, I have candidly stated, yes, the
administrative caqgeity is complete; the
report has been giver and we are taking
action. We wil' complete action in  the
next few days. Once action is comple-
ted, whatever infurmation can be shared
with the people, wil be shared. But this
is not the time to dizclose the action taken
on a report submitted barely three days
ago when we are concerned with some-
thing so semsitiv: as the security of the
President and tne Prime Minister, And 1
am not asking for a long time; 1 said we
will take action in the next few days.

You wili bear with me that your speci-
fic question: fall bitween thess two state-
ments and I can ony repeat these two
statements.

Let me say one more thing in conclu-
sion, Government is convinced that cer-
tain dark forces in the country have
thrown a challenige and they have not
really disguised thcir objectives. We know
what happened oii'y three days ago when
certain resolutions were passed, We are
ot going to run away from this challenge.
We are going to face it squarely. We
are going to strengthen our security sys-
tem even if it means imposing greater
restraints, greater constraint on certain
people and certain institutions. We have
to face this challenge; but this challenge
can be faced omly with the willing co-
operation of everybody, Hon. Members
have said about our resources. It is not
as though these are¢ resources which can
be doubled and trebled overnightt We
cannot get trained men overnightt We
cannot double the number of trained men

“overnight. We canmot double our secu-
rity. systems overnight. We will have to
do it quickly. We will have to upgrade
them rapidly. But the point is, the level
of the threat keeps constantly increasing.
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We have to match it with the level of our

security; this is the effort now.

SHRI DIPEN GHOSH: Who will
match?

SHRI P, CHIDAMBARAM: We will
match. But I am: not in a position to
disclose what we will do because what
happens is, this kind of sometimes un-
informed discus:ion in the press and some-
times indiscriminate speculation gives the
enemy more information than what he
should ordinarily have. We are not go-
ing to disclose what we are doing; but
we will do it. 1 can assure the House
and I can assure you...about that.

SHR! DIPEN GHOSH: You assured
even after 3st October 1984... (Inter-
ruptions). You said in the same language
and with the same passion and emotion.

SHRI K. MOHANAN: Two years have

elapsed. What have you done all this
time? We are not asking for a change
overnight.

SHRI DIPEN GHOSH: You should be

ashamed of saying the same thing. (Un
terruptions),
SHRI P. CHIDAMBARAM: It is all-

right for peoplc to get worked up, to be-
come passionate abobt it. We are equally
concerned about the security of the Prime
Minister. (Interruptions)

SHRI DIPEN GHOSH: Sir, he has not
answered my question.

(Interruptions)

MR. CHAIRMAN: The House is ad-
journed #It 3.20 pP.M.

The House then adjourned for
lunch at twnty-one minutes past
two of the clock.



The Child Labour
(Prohibition and Regulation)

The House reassembled after lunch at
twenty-two minutes past three of the
clock,—the  Vice-Chairman
HANUMANTHAPPA) in the Chair.
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THE CHILD LABOUR (PROHIBITION
AND REGULATION BILL, 1986

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): Sir, I move:

“That the Bill to prohibit the en-
gagement of children in certain employ-
ments and to regulate the conditions of
work of children in certain other em-
ployments, be taken into consideration.”

The problem of child labour has emer-
ged as one of the very serious issues fac-
ing the country today. While the per-
centage. of child workers to the total child
population has remained more or less the
same, 4.7 per cent, in absolute numbers,
the population of working children has
risen substantally from 10.74 million in
1971 to 17,58 million in 1985, This is 2
canse for concern.

In India, as in many other developing
countries, children belomging to the poor-
est families contribute in substantial mea-
sure to the income of their families. In
these circumstances, it would neither be
desirable nor possible to impose a total
ban on all child labour. On the other
hand, there can be no two opinions OD
the point that in certain employments|in-
dustries, the employment of children i%
hazardous in the extreme and should, on
no account, be allowed.

As of today, the employment of chilaren
in certain industriesjoccupations is prohi-
bited under the law. The Constitution of
India stipulates that children below the
age of 14 years shouly pot be employed
im any factory, mine or hazardous em-
ployment. Labour laws, like the Facto-
ties Act and the Mines Act, prohibit the
employment of children below a certain
age in factories and mines. The employ-
ment of Qliildren Act prohibits the em-
ployment of' children in certain industrial
occupations and processes. In other Acts
also, like the Plantations Labour Act. the
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Merchant Shipping Act, the Motor Trans-
port Workers Act, and the State Shops
and Establishments Act the employment
of children below a certain age is prohi-
bited. However, there ig no uniformity
in these Acts, nor is there any procedure
faid down for deciding the employments
from which child labour should be banned.
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In most of the areas where child labour
today ds not banned by law, children
work without the benefit of protection of
labour laws. There are mo maximum
working hours, no periods of rest, and no
holidays prescribed for these children,
Consequently, many children work under
conditiong of exploitation.

1t is to take care of these aspects that
the present Bill has been introduced. It
will, on the one hand, ban the employ-
ment of children below 14 years from
employment in certain specified occupa-
tions and industries considered hazardous,
and will set up a procedure for idemtifica-
tion of further employmentsjoccupations
which are hazardous for children and
where their employment needs to be ban-
ded. One of the reasons for the existing
cestrictions on child labour mnot being
effective is that the penalties prescribed
in the different Acts are mnot stringent
enough. They are also not uniform, Several
employers who have been found guilty of
employing children in violation of the
provisions of different Acts, have, there-
fore, got off with light sentences, Te en:
sure that the penalties have a more deter-
rent effect on employer, the Employment
of Children Act, 1938, was amemded in
December, 1985, enhancing both the fine
and the imprisonment prescribed. It is
our opinion however that the offence of
employing and exploiting child labour is
an extremely serious one and therefore
the penalties need to be further ephanced. -
Accordingly, this Bill proposes to make
the penalties extremely stringent. ‘The
penalty for the first offence, now propo-
sed, I3 imprisonment. from 3 months to
.one year or fine from Rs. 10,0600 to
Re, 20,000, or both, and for a second
offence, mandatory imorisonmemt for a
term of not less than 6 months and upte
a period of two years.



